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.flJDICT  AL  NOTIFICATIONS

HIGH COURT  OF ,JUDICATURE  AT HYDERABAD  FORTHE  STATE OF TELANGAiNA
AND THE STATE OFANDHRA  PRADESH

INSERTION  OF A NEW CHAPTER  XXI IN CML  RULES OF PRACTICE  AND CIRCULAR  ORDERS,1980.

Notification  No.3/SO/20'l6

RULES

ROC.N0. 1013/50/2005,- t!imer  the provision  of Sec.  122  of Code  of  Civil
Procedure,  1908  and upon obtaining  apprcival  of the Governor  ofthe  State  of
i'elangana  by G.O.Ms.No  57 Iaw  (LA, LA&.l-Home-Courts.B)  Department,  dated
14/12/2015  the Case Flow Management  in Subordinate  Courts  Rules,  2012  shall
be inserted  after  Chapter-XX  as Chapter-XXI  in Civil  Rules  of Practice  and
Circular  Orders  1980.

In exercise  of the ntle rnaking  power  under  part X of the Code  of Civil
Procedure,  1908 (5 of 1908)  and Sections  89, 122 and 126 of the Code  of Civil
Procedure,  1908,  th Htgh (Z,ourt of Judicature  at Hyderabad  for the State  of
Telangana  and the State Of Andhra  Pradesh  frames  the following  Rules.
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Ctiapter  XXI

1.  TitJe,  application  and  commencement.-  (1)  These  Ruies  shall  be

called  the  Case  Flow  Managementin  Subordinate  Courts  Rules,

2012.

(2)  These  rules  shall  apply  to the  suits  and  other  Civi)  Proceedings

instituted  Or pending  before  the  CiVil  COu  Or Tri5unals  Subordinate

to  the  High  Court  of Judicature  at  Hyderabad  for  the  State  of

Telangana  and  the  State  of  Andhra  Pradesh.

(3)  These  Rules  shall  come-into  force  rrcm  ttie  date  of  publication  in

the  Officia!  Gazette.

(4)  These  Rules  shall  be  supplementa!  to,  at"id  not  to  the  exclusion  of

the existing  provisions  under  different  enadment';  and  subordinate

legislation;  that  have  any  bearing  on  the  subjed.

2.  Definitions  -  In  these  rules,  iinless  the  context  otherwise  requires

(a)  "Ministerial  Officer"  shall  mean,  the  Senior-most  Officer  in  the

Andhra  Pradesh  Ministerial  Service  Rules  functioning  in the  concerned

Court,  or  the  Tribunal,  entrusted  with  the  functions  under  these  Rules

through  specific  or  general  orders  issued  by  the  Higi-i  Court-

(b)  "Presiding  Officer"  shall  mean  the  Judge  functioning  in  the

' concerned  Court,  or  the  Chairman  of  the  Tribunal,  as the  case  may

be.

(c)  "Court"  shal)  rriean  the  Civil  Courts  established  under  the  A.P.  Civil

Courts  Act  or  the  Tribunals  constituted  under  the  different

enactments,  which  are  subordinate  to the  Higt-i  Court  of  Judicature  at

H7derabad  far  the State  orTelangana  and the  State  of  Andtya  Pradesh.

3. Cate6orisation  of  suits  and  other  proceedirigs.  - (1)  The  Presiding

Officer  of  the  Court  shall  categorise  the  suits  and  proceedings  in  his

Cou'rt  into  Track-I,  Track-II,  Track-III  and  Track-IV,  in  the  following

[Part  -I(

manner.

(a)  Track-I:  Cases  pertaining  to (1)  Maintenance,  (2)  Child  Custody,

(3)  Appointment  of  guardiari  and  wards,  (4)  Visitirig  rights,  (5)

Letters  of  Administration,  (6)  Succession  Certificate,  (7)  Recovery  of

Rent,  (8)  Permanent  injunction.

(b)  Track-II:  Cases  pertaining  to  (1)  Execution,  (2)  Divorce,

(3)  Evidion.

(c)  Track-III  Cases  pertaining

(3)  specific  performance,  (4)

Is  7

to  (1)  Partition,

Possession,  (5)

8  Easements,  (9i

Copy  Right=,  Patenu,  (10)  Intellactual  Property

(2)  Declaration,

Mandatory  !njundion,

Trade  Marks

Rigi"its.
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.:d) Track-IV:  Siich  other  ma(ters  as are  not  included  in Track-I  to III,
(2':i The  Presidinci  Officsr  shatl  endeavaur  to dtspose  of tt're cases  in

Track-I  within  9 month:=,  the  cases  in Track-II  withiri  12 months  and
th.e  cases  in  -Tl'acic-'fiT  and  IV withih  24  months  from  the date  of
a ';H;)ea7E3  nCe  i Thr r"irJi-'lT1ed  a ppeara  nCe Or defendant-responder  t, ! n ihe
prOCeCdi  rigs.

t:3) The  Presidiria  Off-ic-=r, at the request  of the partres  and for valid
rcason  may  ciisr-+ose=  of the  case  +:arlirr  than  the  time  stipulated  abcve,
!rrespeCi!Ve  (,f  t :=.C Tr-aCk  rDrn'iaE  ."!"6SCi-lele(j.

4.  SUInrnOnS.-  ( i ,' Ti'1e Si,ir:')iTl';rai:-i'NOtlCeS  !SSUed  !n SUif  Or prCiceed!ng

shall  indicate  fhs  n1'J3:(!nl'..!ri'l  period  of  30  days,  for filing  written
staixement/  oe)]e(jUori  from  f:l'l(E'. da ee OF sen/lCe.

C2) (.=i:j -i he (>IatnttfF7'peiiticn=r  shall  file
InterlC)0jtor'ya  r31'  plicatior'i,  i!SC Qf  fjOcurnentS

cepy  of  the  plaint,

for  service  on  the
6efendan  !-r  esoondent.

(b)  The  P!ainttffiapetitioner  shali  Furnish  the  correct  postal  address  of
tf-ite  parties  io  tl-ie pikadinos,  as required  under  rule  14A  of Order  VI
C, P,C.,.  and  fllC  COiJr?: SF1i31l Str!"t!'y'  adFlere  eO 'he  SiepS  !nd!caCed  !n
!IF1a! provisi()ri.

(3) ((3) '!'i/hen  the  State,  or Union  Government:  or Public  Servants  of Stage
or Uriion  Gevernment,  in official  capacity'  are made  parties  to the  suit
or  prcce=dina,  the  summoris  or  nctice  shall  be  served  on  the
Gcvernrnent  Pleai-Jer.  appcinted  to that  Court.

(b)  Summons  or nattce  to seatutory  bodies  and Ccrporations  owned
or controlled  by thte Government,  shall  be served  on the authorised
agents%standing  counsa),  ir any,  representing  the  said  Institution.
(C> Thta SUmmOnS  Or nctice  served  on the Government  Pleader  or
authcirised  ageni:s/standing  courqsel,  if any,  as stated  in the  precedirig

pn:ivtsions  shai) i=  deemed  to be a valid  service  and  no separate

nOt:Ce f:O '!t1e StF'.te Or UntOn  GOVe("  Tl(nent  Or pUbllC  Sel'Vant  Or statutory
bouj=s  or Corpcii-.aeions  of  ti-ie Government  shall  be necessary.

(:4') (B'.) -i h5. pla'@ty35<, i-@t- SerVIC:e Vih=rlever  dlreded  SHall  5e pa!d  !"iithin

st:v+:ri  e'ayS  frrn-' ii'l.o date oF orrjer.  In default,  the case  shall  be
poste-j  ih List-].  f=-r dismissal  far  naa-prosecution.
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(b)  If  the  process  is paid  in time,  the  case  shall  be posted  not  later  .

than  21  days  from  the  date  of  issuance  of  summon.s  or  notice,  for

appearance,  in  case  the  service  is  to  be  effected  within  the  same

district,  in which  the  Court  functions,  and  30  days,  for  others.

(c) Proof  of  service  of notice  issued  to the  plaintiff/petitioner  under

Order  V  Rule  9(A),  shall  be  filed  before  the  Cocirt  with  necessary

acknowledgement  of  service,  and  affidavit.

(5)  (a).The  envelope  of: the  Summons/Notice  sent  by  Registered  Post  or

Courier  shall  bear  written  or  printed  instructions  tO  the  Server  to

deliver  summons  or notice  to the  party  and  in  his  absence,  to any

adu(t  member  of  the  family.  The  acknowledgement  of  service  shall  be

submitted  to  the  Cocirt.

(b)  If  r"iotice/summoris  issued  to defendant/respondent  are  returned  "

with  endorsements,  indicating  refusal  or  non-availability  of  the

addressee,  the  Court  shaii  order  issuance  or summons  or  notices

through  Court,  or  dired  substituted  service.

(c)  If  the  service  of  summons/notice  through  courier  is rerused,  and

an  affidavit,  to  that  effed,  svvorn  to  by  the  servirig  agent  of the

courier  is f"iled,  the  Court  may  set  the  defendant  or  the  respondent  ex-

parte.

(6)  The  party  lodging  caveat  cinder  Section  i48A,  shal)  furnish  in  the

petition,  the  registered  address  for  service  of  summons  or  notice  and

the  name  and  address  or the  Advocate  on whom  the  copy  of  the

summons/notice  is to be  served

5.  Calling  of  cases.-  (1)  The  stages  of  the  suit  or  proceedings  in  a

Court  shalt  be  as  afoliows:-

(a)  Steps  for  service  of  summons/Notice.

(b)  Appearance  of  the  parties.

(c)  Filing  of  Writte'n  Statement'or  cross-objections.

(d)  Hearing  of  Interlocutory  Applicatiori.

(e)  Reference  to  "Arbitration,  mediation  and  Lok  Adalaths.

(f)  Framing  of  issues  (for  suits).

(g)  Recording  of  Evidence.

ments.

(i)  Judgrnant.



),ntuar> 20, 2D ! 6 l RUll:S  SUI)1)L-13M EN 1'

(2) -rhe Presidinq  C.'rff'icer  shall  cause  preparation  of  two  cause-lists  of  the

cases  for  the  c-ill  vvork,  every  day.

(3) The  cases  at  tl-i= stages,  of  hearing  Interlocutory  Applications,  makinc

of reference  to arbitratiori  or mediation  or Lok  Adalath,  recording  oi

evidence,  argciments  and  judgrnent  shall  be listed  in cause  list  No,  1,

(4) The  cases  at t'he stage of steps  for service  of summons/notice,

appearance,  filinq  of  written  statement  or  cross-objedions  or

rejoinder  shall  be listed  in cause  list  No.II.

(5)  The  case  at the  stage  of  appearance  and  other  similar  steps  may  be

posted  in  List-I  for  necessat-y  orders  for  expeditious  service  of

summons/notice,  if a report  in this behalf  is made  by  the  party  or his

Advocate.

(6)  (1)  The  cases  listed  in cause  list  No.I  shall  be calted  in Open  Court  by

the  Presiding  Officer.

(2)  The  Ministerial  Officer  shall  attend  to the  cases  listed  in cause  list

No.II.

(3)  The  record  of  t-i-'ia cases  posted  in List  No.II  shall  be made  available

to th=  Advocates  or Party  for  c-loing  tha needful,  duririg  the  workina

hours  of  the  cc'iurt.

(4) Filtng of vakalath,  written  statement  or objedion  or rejoinder  and

taking  of the  related  steps  shall  be before  the  Ministerial  Officer.

(5) The i'-linisterial  Officer  may extend  time  for  filing  written  statement

for a maximum  period  of 90  r:Jays from  the  date  of  service  o[

summons.  Thereafter,  the case shall  be posted  in List-I  for  necessary

jtidiciai  orders

(6) Whenever the Advocate/Party  fails  to take  steps  cr do  the  needful  in

the case posted in List-II.and  does  not seek extension  of time  or

vihenever  such extension is refused,  the  case shall  be posted  in List-I

for  necessary  jodicial  orders.

(7) (1) The cases to 5e posted in List No.I for cross-examination  and

argements  shall be normaHy, be 10 and 4 respectively,  and  shali  on

the basis of  month-wise  arid  year-wise  seniority.

(2) List of cas==, ta be taken up for evidence  and arguments  shali  be

displayed 30 days in advance on tha Notice  Board  c.f the  Coi.ir+:.
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(3)  The  Court,  the  Advocates,  and  the  parties  shail  ensure  that  tl'ie

cases  are  proceeded  with,  as per  schedule-

8.  Procedure  regarding  Interlocutory  application  and  inter:.n

order:-  (1)  Ir'i  a  suit  or  proceeding,  an  application  filed  .r

interlocutory  orders  shall  be  posted  for  hearirig  in  the  '.iSC4

immediately  on the  appearance  of  the  defendant/respondent,  whether

or  not  an  ex-parte  interim  order  is passed  therein-

(2)  The  ex-parte  interim  order  granted  shall  not  be communicated  cO

the  other  side,  nor  a certified  copy  of  the  order  shall  be issued  uritil

the  party  complies  with  the  provisioris  of  rula  3 of  Order  X'XIX.

(3)  The  Interlocutory  Applications  shall  be disposed  of  within  30  days

from  the  date  of  appearance  or  the  other  side.

(4)  Subsequer"it  Interlocutory  Applications  in cases  in List  No.I'  may  be

filed  or'i  the  date  of  hearing  or earlier  thereto,  before  the  Ministeriaf

Officer,  duty  serving  notice  on other  side.  Such  Applications  shal!  Lye

posted  in List-I  for  consideration,  by  the  Judge.

9.  Refererice  of  cases  to  mediation,  conciliation  and  !!.i-ik

Ada!ath.-  (1)  After  written  statement  or  counter  is filed,  the  Presidii'ig

Officer  shall  explore  the  possibility  of  a  Settiement  between  the

parties,  and  if he  finds  that  there  exists  such  possibility,  tie  shall

proceed  urider  Section  89 of  the  Code  for  reference  to  the  Altem,:yte

Dispute  Resolution  6orum in the manner  prescribed  in the Ancii=ira

Pradesh  (Atternate  Dispute  Resolution)  Rules,  2005.

(2)  Where  a matter  is referred  to  for  arbitration  or  conciliatiori  or  l-ok

Adalath  or  for  judiciaf  settlement,  it shall  be  dealt  with  in accordarice

with  the  provisioris  of  the  Arbitration  and  Cor:tciliation  Ad  1996  and

the  Lega(  Services  Authority  Act,  1987  as  the  case  rnay  be.

(3)  W5er,  a matter  is referred  for  mediation  arid  the  mediator  subrnits

the  terms  of  settlement  entered  into  between  the  parties,

in  writing  in  accordance  with  the Andhra  Pradesh  Civil  Procec'Jure

(Med!af!on)  RuleS,  2005,  iFle  COurf  shall  renCj(E:r  juCfgment  in t:errns  Of

eh=  seLLlerner'iL,  provic!ed  (fiat:"ti'>e  tarrns  oj'

OppoS'eCl  fO la'!/.

,.,i
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(43 If"ehe mattar is net settled through conciiiation or mediation or by

tile LOk Adalath or 'lLldlC!al sattlement, and it is referred 5aCk [O COtlrt,

;he Court shall proceaa to dispose of the same on marits,,

in accordance  v,tith lavi.

10. Recordirig  of Evidence.-  (i) Reccr6ing of cross-examination of

Witness shall be by the Court, and permission to record the same

through Commissioner may be granted on being satisfied with the

reasons  furnished  by the party.

(2) The Court shall fix the time limit for completing the recording  of

evide.'ce 5y the Commissioner, wherever  appointed.

(3) The Court may hand over such copies of the file, as may be

necessary to the Commissioner, for recording of evidence, and under

no circumstances, the original file shall be handed over to the

Commissioner,

(4) In case any objection  is raised by a party before the

Commissioner, as regards marking of documents in the evidence,  the

Commissioner shall place the same before the Court, for decision on

the objedion.

(11) The cases in which recording of evidence is completed, shall be

posted for argum-nts an a date,not later than 15 days from the date

of completion of the evidence. It shall be open for the parties or their
counsel to deliver written arguments.

(12) On conclusion of the arguments, the Court shall rast=rve the matter

for judgment and the judgment shall be pronounced on a day not

later than two months from the date on vihich it is reserved,

Hsdcrabad

i 9-01-20is CH. MANAVENDRANATH ROY,
RegistrarGeneral,

High Court ofJudicature  atHyderabad,
forthe State of Telangana  and the State of

Andhra  Pradesh,
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